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0 R D £ R ( O R AL ) »

By M . P .  S i n g h ,  l/ice Chairman -

By f i l i n g  t h i s  0A,  the  a p p l i c a n t  has sought the

f o l l o w i n g  main r e l i e f s  i-

" 8 . 1  the a p p l i c a n t  be t re a t e d  as a r e g u l a r  working

in Group C on the  same pay s c a l e  a c c o r d i n g  to 

r e p r e s e n t a t i o n ,

8 . 2  may k i n d l y  be g iv e  d i r e c t i o n  to r e s p on de nt s  for

d e c i d i n g  the r e p r e s e n t a t i o n  of  the a p p l i c a n t  which wi l l  

be much a p p r o p r i a t e  j u s t i c e  in f av our  of a p p l i c a n t ?

2 .  The b r i e f  f a c t s  of the c a s e  are  t ha t  the  a p p l i c a n t

was a p p o i n t e d  as  M .R .  S t enog rap he r  on 2 3 . 1 1 . 1 9 8 1  s ub se que ntl y  

he was promoted as High Scale  F i t t e r  w . e . f .  1 . 1 . 1 9 8 4  w it h  temporary 

s t a t u s  in R . E .  D ep ar tme nt .  The a p p l i c a n t  has been working  for



l & s t  20  y e a r s  and i s  not b e in g  r e g u l a r i s e d .  He has submitted  

r e p r e s e n t a t i o n  dated  1 1 . 4 . 2 0 0 4 ( A n n e x u r e - A - 4 )  which i s  

s t i l l  pend ing  w it h  th e  r e s p o n d e n t s .  Hence,  t h i s  0A .

that  he w i l l  f e e l  s a t i s f ^ i f  a d i r e c t i o n  i s  g iven  to the

the

r e s p o n d e n t s  to c o n s i d e r  and decide/feiforesaid  r e p r e s e n t a t i o nmm

of  the  a p p l i c a n t  by p a s si n g  a d e t a i l e d ,  r e as on e d  and 

sp ea k in g  o r d e r .

d i r e c t  the r e s p o n d e n t s  to c o n s i d e r  and d e c i d e  the  rep re sen t- 

of  the a p p l i c a n t

a t i o n / d a t e d  1 1 , 4 . 2 0 0 2 ( A n n e x u r e - A - 4 )  by p a s s i n g  a d e t a l i e d ,

r e a s o n e d , a n d  s pe ak in g  order  w i t h i n  a p e r i o d  of 3 months

from t h e  date  of r e c e i p t  of  copy of  t h i s  o r d e r ,  and

communicate  the same to the  a p p l i c a n t  p romptl y.  The a p p l i c a n t

is  d i r e c t e d  to supply a copy of t h i s  ord e r  as  well  as the  0A 

immediately to the  r e s p o n d e n t s .

6 .  In the  r e s u l t ,  the OA is  d i s p o s e d  of at the
t

a d m i s s i o n  stage  i t s e l f ,  w it h  the  above o b s e r v a t i o n .

3 Heard the  l e ar n ed  c o u n s e l  for  the  a p p l i c a n t .

4 The l e ar ned  c o u n s e l  for  the a p p l i c a n t  has submi tted

5 In the  f a c t s  a n d  c i r c u m s t a n c e s  of  the c a s e ,  we

(Madan Mohan)  

j u d i c i a l  Member Vice  Chairman




